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on'ble Mr. K,D,Saha, Member (A) 

No one appears. Mjourned to 15.1.1996 

for admission. 

- 
_- 	Member () 

Hon'ble Shrik K.D.Saha, Member(A) 

Mdjourned to 12.2.95 fr adrnjssjc,n 

(K.o.Saha) 
fembe'r. ('A) 

. 3/12. 2.1996 	 Hon 'ble Mr. 	D. Saha, Member (A) 

Heard the learned counsel for the applicant 

Shrj S. . Verma. The applicant herein is working as 

L.D.C. in Bagmati Kamla Balan Sub-Division, 'Central 

Water Cissin, Darbhanga. The submission of the 

applicant is that he was initially appointed as Peon 

in the Central Water and Per Commission, Sikkjm 

in the year 1974 and promoted as L.D.C. in the year 

1977 and transferred from 3ikkim to Bihar in the year 
at Muzaffarpur 

1984 when he joinddin the Middle Ganga Division No.4i. 

Rajendra Nagar, Patn816. He was transferred from time 

to time and he Wilfully carried out the orders By 1L 
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impugned order dated 22.11.1995 at 4nexure_1, 

the applicant  has  been transferred from Darbhanga 

to Naithon  in Dhanbad District. The learned 

counsel for the appljczint submits that the applicant 

has not completed the usual 3 years period at 

Darbhanga where he  was  posted on 23.3.1994. He has 

vypot children, who aEe Studying  at Colege as well 

as School)aflo the prescnt transfer wilfect 

adversE1y. The applicant does not allge mala fide 

agajnst the respondents. it is well sttIed that 

transfer of a  Governernent Setvant is an exigencyyf 

service and normally an order of tranfer should not 

be interfered unless it is vitiatd bi mala fidecf,  

violati3n of statutory rules. In this case, admittedly 

the applicant is a low paid ernoloyee with grown up 

Children and he  has problems regarding education. 

I 	 I,  2. 	Considering the circumstances and the submissio 

of the learned counsel for the applicant, I am of the 

view that this application can be disposed of by giving 

a suitable direction to the rspondehts to consider 

the grievance of the applicat,whjch he shall put 
& 

in the form of 	• representation adressed to the 

Respondent No. 2, Cthigough proper channe within a peri od 

of two weeks. It is furth€.r directed tat the respondent 

No. 2 shall dispose of the above said rpresentation 

byspeaking and reasoned order within three months from 

the date of receipt of the representation alongwith the 

copy ofthis order. The learned counsel submits that 

the applicant has  not yet handed over Charge pursuant 

to the transfer order dcted 
	

In that case, 
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the applicant should not be relieved to carry out. 

the transfer till the disposal of the representation)  

L as afoesid. With this 8bservation, the application 

is disposed of at the admission stage itself. 

I G 

Saha) e  
Member (A) 
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